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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

8.A. NO, 32/92

Kunhgshada Badarudheen
E K Kunhikoya

T P Pookunhikoya
Kunnashada Koyamma
Poovadakat bhammed
Komalamkat Rafeeque

P Kadiyammada Hamzakoya
Nangummada Koyammakoya
PV P Jamal

K Cheriyadam Pookunhi
Thachanal Mohammed
Bithnat Bunayameen
Moosampathada Pookunhi
flathalpura S5ayed Mohammed
Kolikat Khaleel

CPV Huseain

Kandalath Pookunhi
Moosathada Nallakoya
Thailath Nallakoya
Pandalpura Cheriyakoya
Karachetta Hamzakoya
Ummarthakada Kunhikoya
Chemmacheri Kunnashada
Pathada Kidave
Karachetta Cheriyakoya
Moodapura Mohammed Ashraf
Poodamkakada Hamzakoya
Kandalathupra Khaleel
K Cheriyadam Koya
Kandalath Pookunhi
Palliyet Koya

Chodath Cheriyakoya

PP Mohammed Kasim
Mullapura Mohammed

Date of decision: 29-6-1993

Kadiyammada Mohammed Basheer

Kolikat Iyyammada Sayed Nohammad

Karachetta Khasim
Palliyat Cheriyakoya
Kanjarkakada Akbar
Kunhali Mohammed Basheer
Mathal Pura Hamzakoya
Mathil Jaleel
Karachetta Cheriyakoya
PP iMohammed Kasim
Kunnashada Pookunhi
Kandalath Koya
Bappthiyoda Musthafa
Kunnashada Khaleel
Bilutheth Yacoob
Kunichetta Pookunhi
Biriyammada Kunhiseedi
Kattupura Ahammed
Mayampokada Ismail
Thattampokada Kasim
Kerakkada Hussain
Aliyathira Attakoya
Karakunnel Nallakoya
CK Kidave

Aliyathira Hamzakoya
Ponnikam Pookunhi
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61 Kunnel Pookunhi ‘

62 Kunnashada Yusuf g
63 Kunnashada *8* Sayed FMohammed .
64 Kunnashada *K* Nallakoya
65 Mundaram Fathahulla

66 Kunnashada Khaleel

67 KCS Koyamma.

68 CL Muthukoya .

69 Meriyammada Thajudeen

70 RM Koya .

71 Makket Mohammed Farooque

72 VP Attakoya

73 KM Thangakoya

74 Puthampura Assginar

15 Aliyathammadakat Kidave

fir MK Damodaran Advocate for Applicants

Versus

1 The Administrator :
Union Territory of Lakshadweep
Kavarathi.

2 Director, Deptt. of Agriculture,
Union Territory of Lakshadueep
Kavarathi. ,

3 Union of India rep. by Secretary,
Deptt. of Personnel & Training,

Ministry of Personnel, Public
Grievances & Pensions, New Delhi

Me NN‘SUQunapalah; - Advocate,fo; Respondents.

CORAN

Hon'ble fr N Dharmadan, Judicial Member
oo and SR

Hoh*ble M R Rangarajan, Administrativae Member

-

JUDGHENT

" Applicants are presently working as casual

‘labourers in the Agricultural Demonstration Unit under

Respondent-2. They submit fhat they are contihquSIy
working in the presgnt gstablishment on daily rate
basis. According to them, they diéchargé): the same
ﬂuties which are being carfied out by regular mazdoors.
Hance, thay clgim}ﬁhat they are entitled to the wages

at the rate of 1/30th of pay at the minimum of the
Y



relsvant scale of R 750 - 940f Under this circumstance,
they have filed this 0.A. for a direction to the
réspondanta to pay them wages at the rate of 1/30th

of pay at thevminimum of the relevant‘pay scale of _

R 750 -940 as are being paid to régular mazdoors wofking
in the Agricultural Department,

2 | Having regard to the facts and circumstances of
the case, we are of the vieuw ﬁhat,this:application is
ca;efed'by the judgméﬁt of this Tribunal rendered in
 GA 67/92.l

3 Accordingly, use diSPOSQ-GF this G.A. with the'
follou?ng diéédtions to.Respondent?1, as directed in
thé.ébOQS‘case.

(1) An immgd#ata analysis of the.dutias perfﬁfmed
by Qéch4abplicant in tihis40sAs Shouiddbe dane by the
competent aﬁthorify after comparing thc.duties,of the '
ﬁﬂé?iid9§; pa3ug1'1§bgqr§t,w1th F@e regu;arjmazdoor
performing similar nature ﬁf WwOrkKa. if the nature of work
performed by a casual labourer ié sa&s as that éf a.
regular mazdoqr, the casual &azdoer will be edgigieg;ta
the pro-rate uaga in accordance with the Department of
Personnel®'s ﬁ;ﬁ.-dated 7.6.1988;
| (ii) The above comparision should be made in
respect of all the applicants in'this'ﬂ;a. and the same
should be completed Qithin a ﬁeriod of six months from

the date of receipt of a copy of this judgment.



4

(1ii) 1If the applicants are found to bs sligible

on the basis of the aforesaid analy&is, arrears and
consequential benefits, if any, due to themkghould«ba

disbursed.
4 There will be no order as to coste.
R Rangarajan N Dharmadan b ?

Administrative Member " Judicial Mamber.

- " 29-6-93




